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No. T-2/Nama(IMC)-01/2015-2719
The 27" November 2017

Subject:- Reorganization of constituted Institute Management Committee (IMC) of WITI,

Dighaghat, Patna

In the guidelines provided by the Ministry of Labour & Employment, Govt. of India
vide letter no.-35(4)(2)/2004-PCT/CPI U dated 11.02.2005 Institute Management Committee (IMC)
was set up by resolution no-278 dated 02.03.2009 of Women ITI Dighaghat Patna .

In the concluding meeting of State Steering Committee (SSC) date 13-7-16, Astric
computers Pvt. Ltd, Patna was selected as the Industry Partner for WITI, Dighaghat, Patna and
accordingly Institute management committee is reorganized for the upgradation and modernization of
the WITI, Dighaghat, Patna under PPP scheme —

WOMEN INDUSTRIAL TRAINING INSTITUTE, DIGHAGHAT, PATNA

1. Mr. Prabhat Kumar Sinha, Director, Astric Computers (India) Pvt Ltd, — Chairman
402, samriddhi complex, S.P.Verma Road, Patna-1

2. Mr. Mrinal Singh, Director, U.N.O Digital Information Pvt. Ltd. — Member
Behind P&M Mall, Patliputra Industrial Area, Patna-13

3. Smt. Anamika Anand, Director, Aakriti Videocon Pvt. Ltd. G.D Mishra — Member
Path, Patliputra colony, Patna-13

4. Mrs. Veenu Jaichand, C.E.O, Navkar Centre for Skills Prateeksha — Member
Bhawan, Khajpura, Bailey Road, Patna-14

5. Mr. S.P.Sinha, Chairman, Bihar Hotels, Ltd. Hotel Mourya, South — Member
Gandhi Maidan, Patna-1

6. Representative of State Director (who is related to practical training — Member
work), nominated by Director.

7. Principal, Women Industrial Training Institute, Dighaghat, Patna —  Co-ordinator
8. Senior most Technical Staff of the Institute — Member
9. Representative of the trainee, nominated by Principal — Member
10. District Employment Officer, Bihar, Patna — Member

11. Principal, Government Polytechnic, Patliputra, Patna — Member
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2. The term of the committee shall be for 3 Years or until it is reconstituted.
Government can anytime, without notice, dissolve the Committee.

3. At least six members have to be mandatorily present in the meeting of Committee in
which presence of Chairman and Co-ordinator will be mandatory.

4. This order will be effective from the date of issue.

Order- It is ordered that resolution should be published in the Official Gazette for
information to the general and given a copy to all concerned members.
By the order of the Governor of Bihar,
Sd/-llezible,
Additional Secretary to Government.
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